-
g

.
- The Director,Defence Electronics _
Research Laboratory,Hyderabad=5., - «» Respondent.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
*kk

Dt. of Decision|s: 30-12-86.

0..1451/96. | . Dt. of Decision|: 30-12-2

1. Mrs.R.Jasseell
2. R.Francis

Vs

Counsel for the applicants ¢ Mr.Yohinder Singh for

Mr.C.M.R.Velu

Counsel for the Respondents : |[Mr. V.Bhimanna, Addl

CORAM:

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,).

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL
* % ¥

ORDER

CRAL CRDER (PER HON'BLE SHRI R.| RANGARAJAN : MEMBER

Heard Mr,Yohinder Singh for Mr.C.M.R.Velu,
counsel for the applicants and’Mr.V.Bhimanna; learns

for the respondents.

2. This OA is filed for 'compassionate ground

.. Applicants,

J{CGSC,

(ADMN. )

learned

d counsel

appointment.

- ownuc_wnq —

The learned

approach the departmental authérit%is for necessary

hence he will not press this OA,

3. - In the result, the OA is disposed of as npt pressed
with liberty to the applicants!to approach the departmental
authority for redrescal of thekr grievance. No costs.

’ .
PARAMESHWAR) (R. RANGARAJAN)
MEMBER(JUDﬁ%)fBﬁT ' MEMBER ( ADEN, )

Dated : The 30th December 1996,
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